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CENTRAL 

• 

' 
open court 

ADl·lINISTRATIVE TRI BUNA L 
ALLAHABAD BENCH 

ALLAHABAD . 

Dated : Th i s the Ol s t day of November 2 002 . 

or igin a l Appl i c ati on no. 868 of 2001. 

Hon ' b l e Mrs . Meera Chhi bber . Judic ial Member. 

R. s . ~1athur . s/o shri R . s . ?1at h ur • 

n etd. Princ ipa l Chief conserva tor of ror est. 

Vt tar Pr adesh- Present l y r e siding a t 35 . HI G . 

Dup lex. Bir j Vihar . Ghaziabad . 

By Adv : shr i o . c . saxena 

ver s us 

1. Union of I ndia throus h secretary , 

Department of Environment & For ests . 

• •• Appl i c ant 

Govt . of India . New Delhi . Par yavara n Bhawan . 

CGO . Compl ex. New Delhi . 

2 . state of UP through secretary . 

Deptt . of Forest , UP secretariat e . 

LUCkn0\>1 . 

3 . Dire ctor . Directorate of Pension , 

Indira Bha\~an . 8th Floor , 

Lucknow . 

• •• Respondents 

By Adv : shr i K . P . Singh 

0 R D E R 

Hon 1 ble Mrs . Meer a Ch h ibber . Member Jo 

This O. A. has been fi l ed b y the applicant against 

the order dated 06 . 0 6 .200 1 wher eby h is pension has been 

r educed f r om ~ . 9398/- to ~ . 7 87 8 . as per o r der dated 

1 9 . 10 . 2000 {Pg . 21) . The applic ant has drawn my a ttent ion 

to the judgment g iven by this Tribunal in one 0 f his earlier 
l 

OA no . 1 8 1 0 of 1 993 . dec ided on 08 . 04 . 2002 . where.lM he hac;l 

cha llenged the show cause notic e dated 20 .10 .1993. A perusa l 

of the judgment sho~at right 

applicant has been kae~ the 

from the begning the 

door of the court of l a \>J 
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• 
justice and ther e have been str~ture passed 

r~s·pondents by the court for passing~.r!. 
"'"'"""" ~ cW£m challenged by the applic a nt. I n fact whil e 

.. 

• 

quashing the shOt.'1 ca use n~t ice the Tr i buna 1 has held that 
~~ft>~·~~ 

the charges s ufferW from bias. Howev e r. today it neetl not 
/'-~ 

to goW.nt o"{l l that1',ps to1~ t-Ria become h istory now• vfhat is 

" r elevant t oday is t hat v ide its j udgment da ted 08. 04 . 20 02 . 

the Tribunal after quashing t n e show ca use notice had 

a lready directed the respondents that in case the applica nt 

is yet t o receive any arrear of r etiral benefit. the same 

sha ll be given t o him with interest @ 15% from the date 

t he a rrea r \va s due till the date of payment and al lowed t he 

cast of ~ . 650/- in the o.A. 

2. The respondents have submitted in their counter 

affidavit that t he pension was reduced d ue to the pen dency 

of the charge sheet a nd Govt . of India • s order i ssued by 

state of UP on 19.10 . 2000 . Th e impugned o r der i n the 

present O. A. is dat ed 06.0 6 .2 00 1 i.e. prior to the date . 

' when the earlier O.A. was decided. Today when the matter 

came up. the apJ:Jlica nt ' s counsel was rea lly a t pain t o shot.I/ 

how his Client has been harassed and inspite of the Court's 

direction till date his full pe~sion/arrears/retira l ben efits 

ha~not b e en released. Ther efore. he prayed that t he imp ugned 

or der may be quashed and dir ection may be g iven t o the 

respondents to release all the amount~ due t o t h e a pplica nt 

with in a stipulated per iod and cost of the o.A • 
.. 

3. Learned counsel for the r espondents at t he out set 

submitted that in view of the orde r a lready passed in 
\>{_'TAO f.>-

o. A . no. 18 10/93 . t he or der dated 06.06.2001 h as relevunce 
" 

any longer. The c a se of the appl icant has already been 
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taken up with t he authorit ies for releasing his full 

pension a nd amow1t due t o the applicant. o n a pointed 

q uestio n put to the l earn ed couns el for the r espondents 

a s to how long the respondents will t ake to make t he 

actua l payme nts to the applicdnt . the l earned counsel 

for the resp o ndents fairly s t ated that l et some direction 

be given to the r espondents fixing the s tip ula t ed period 

withi n whic h t he amount due t o the applica nt should~¥A·L 
has a lready been taken u p with t he 

J.lo.-ll k~ ~ ~ ~· ~ 
otherwise. the matter 

authorities~ 
~ 

4 . In view of the sta tement made by the r espondent's 

couns el,, I think that t llis OA can be decided by giving a 

_direction to the respondent s to make a ctual payment of 

arrears on a ccount of f ull pension a nd other retira l 

amounts due to the applicant alongwith his full pension 

from tne prospective dat e within a per i od of 2 montns 

.. 

positivel y by giv ing the :sta t ement explaining tne c a lcula t i on 
~~ 

of am9untAby the respondents . The respondents have already 

o... ~direct ion by the Tribuna l in its earlier o r der itself that 

tne applicant s ha l l be entit l ed to 15% intere s t on the sai d 

amount fr om the date t hey become due t i ll the date of 

actual payment. Therefore. the respondents shall c a lcula te 

t he said amount on account of interest also upto t h e d:l.te 

of a ctua l payment and in view of the fact wnich te-. ..o eee~ 

~ emerg~ from the d iffer ent judgments passed infavour 

of the applicant in the earlie r 
~Ui.Llt'~ L~~·~~ ~~ 

q11191gt ien m - the r esponde nts 

I would like to OA~ 

that in case t he amounts 

a re not paid to the appl ica n t within stipula ted period the 

rate of inte r est wo ul d be r aised from 15% to 19%. In f a ct 

t his is a c ase which c a lls for award of cost also. '"1.tt 

since the applicant h a s a lready been given t he cost in tdJe 

•••• 4/-
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~ waJJ .lt. fi_ 
earlier o.A •• I do not think it appropri ate to repeat 

"-
the same relief infavour of the applicant. His rights 

~ 
have been w.t.11 protected d1d it is that the 

respondents wo uld comply with the direction at l east 

now. With these directions. the o.A. is disposed of 

with no order as to costs. 

* ' 

Member (J) 
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